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To be referred to the Reparter ormnot 2 |
f)nt &t ORDER NO.Ax. Lf&j’of/wﬂ C.P/,)“j

Matter called. No appearance of, or representation
AXS ponderdP, —
for, the e@peilan%s. However, their request in writing has

come on record seeking an adjournment of the hearing. Ld.

SDR Shri M.D.Singh represents the Revenue and submits that

the issue involved in this appeal stands squarely covered in

favour of the Revenue by a decision of the Tribunal's Largér

II.2.




TAYPEE
Bench. He has cited the decision as ¥=P2.REWA CEMENT Vs CCE,

Raipur [2000 (38) RLT 1111].

2. I have carefully examined the impugned order and the

grounds of this appeal. I have also perused the order of
the Larger Bench. I find that the question whether
explosives used by cement manufacturers in mines off the
factory premises for the mining of limestone, one of the raw

materials required for the manufacture of cement, were

eligible inputs for the purpose of availment of Modvat

credit under Rule 572 was considered at length by the Larger
Bench in the aforecited case and the question was answered
in the negative. The issue involved in the present appeal
is no different from the one considered by the Larger

Bench.

3. In view of the above, the impugned order of the
Commisgsioner (Appeals) holding explosives to be eligible
for inputs-credit is set aside. The Revenue's appeal stands

allowed.

[Dictated and pronounced in the open Court.]

(P.G.CHACKO),
MEMBER (JUDICIAL/)

04.01.2001.
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